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0.A.NO.: 632/96

IN THL CENTRAL ADMINIST RAT IVE TRIBUNAL

PATNA BENCH, PAT N A

Date of decision: 12,12.96

Applicant.

‘Kinkar Kumar Singh,
VIS

Union of Inaia & Ors.
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Respondents,
Counsel far the applicant : Shri n.P.Sinha.

C 0O R A M

Hon'ble Mr. K.U.Saha, Member (Administrative)

Hon'ble Mr., D.Purkayastha, Member(JUdicial)

ORVER DICTATED IN OPEN COUST

Hon'ble Mr. K.D.Saha, Member(A):

Heard Shri nN.P.Sinha, learned counsel for the

» A _A'-. '. v ) ) .
anplicant on the question of admission.

2. e " This®pliCation is directed against appointment
of respondent no.7, Shri Bikash Kumar Singh, as EDBPM,
Pahsara EUBO, Purnea Postal Division, ignoring the claim
of tl:zé; pplicant. The submission of theapplicant is that
he is a better candicate, ﬁe fulfils all the noms amd he
secured more marks (560) at the Matriculation Examination
as against 511 secured by the responaent pg.'l) &Tﬁa ignoring.

his better claim the respondentgno. .7 has been arbitrarily

appointed., The applicant is stated to have submitted a

renresentation to the wirector of Postal Services, mortheﬁ_r:{:

Region, Muzaffarpur (respondent no.4). Vide Annegure-A/10 J-g

~

dated 30.09.1995 but to no ef fect.

3. Considering thes ubmissions made ana the aver-
ments on gecord, we are of the view that this application
can pbe disposed of by giving a direction to the respondent

no.4 to _aispose of the representatioh' at Annexure-A/10
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f.;,). Accoraingly, we hereby direct the respondent no.4
to consider amd aispose of the reorasentation at Annexure-
A/10, dated 30.09.1996 by reasoned order, if necessary,

by giving a nersonal hearing to theapplicant, within three

months from thedate of eceipt of a cooy of this omler

alongwith a copy of the 0.A. No.632/96, which theapplicant

shall suomit before the res-ondent no.4 within one month

from today .

5 Theapplication is disposed of accomingly.

(u.Purkayastha) W <

Member (J) ~ - Member(A)
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